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IE COURT OF VIKAS DHULL, ADDITIONAL
STRICT JUDGE-01, WEST, THC, DELHI

Civ.DJ No. ___/2020
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(M.No.: 9312275287)
(Email ID: shailender_967@yahoo.com).

Ld.counsel for defendant no.1 has sought some
more time to file the written statement. Same is
granted.

It is further submitted by Id.counsel for defendant
no.1 that plaintiff is running a beauty parlour fr |




lock of the main gate to the plaintiff today itself. Let the

same be done.

Now, put upon 03.07.2020 for filing of WS by
defendant. A
A copy of order be sent to the Id.counsel for
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IN THE COURT OF VIKAS DHULL, ADDITIONAL
DISTRICT JUDGE-01, WEST, THC, DELHI
Civ.DJ No. ___ /2020

- Smt.Manjeet Kaur :,
e | .. Plaintiff
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(M.No.of Sh.Ravi Mahajan:9818182410)

(Email ID:ravimahajan@outlook.com)
(M.No.of Sh.Pulkit Chaudhary: 8447454187)

Alongwith the suit, an application under Order
XXXIX Rule 1 and 2 read with Section 151 CPC has
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Now, issue summons of suit and notice of

various applications to defendants through Nazarat

Branch, West, Tis Hazari Courts, Delhi subject to

plaintiff providing email ID, whatsapp number
etc.of defendants for 02.07.2020. .

A copy of order be sent to the Id.counsel for
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IN THE COURT OF VIKAS DHULL, ADDITIONAL
DISTRICT JUDGE-01, WEST, THC, DELHI

Civ.DJ No. ___ /2020

Sh.Ram Lal Jain
... Plaintiff

VERSUS




Sh.S.S.Saini, Ld.counsel for defendants no.1
and 2. )
(M.No.: 9999366990)
(Email ID: usaini90@gmail.com).
Today, | have made inquiry from
counsel as to whether he has filed .
amendment  application
ibrssioniadgornoliotin
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that he shall file again the applications under :
Order VI Rule 17 CPC and under Order 1 Rule 10
CPC on record. Let the same be done and as and 0
when applications are filed on record, notice of
the said applications be issued to remaining _3."
defendants as well as to proposed endant
through Nazarat Branch, West,

Courts sub]ect to plalntiff prow'_’
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IN THE COURT OF VIKAS DHULL, ADDITIONAL
DISTRICT JUDGE-01, WEST, THC, DELHI

L S

Civ.DJ No. __/2020




amendment application as submitted by him on

the last date of hearing.
Ld.counsel for plaintiff has submitted that

since plaintiff was unwell, therefore, he could

file the amendment application.  According
adjournment of one week has been sought fw

of filing application for ame




IN THE COURT OF VIKAS DHULL, ADDITIONAL
DISTRICT JUDGE-01, WEST, THC, DELHI

Civ.DJ No. _




Written statement has not been filed on

record till date by defendants.
Today, defendant no.1 has orally submitted
that he does not wish to contest the present case
and is willing to vacate the suit property. Py
It is further submitted by him that he will
move to some rented property andhebeg a i
10 days time to do the same. |
Ld.counsel for plalnt‘iff submits
bjection if the time sought by
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interest of justice, defendant no.2 is granted one
more opportunity to file the written statement by

_} the next date of hearing.
K Put up on 02.07.2020 for WS by defendant
B _.“’ no.2.

A mny of order be unt to the Id.an insel



